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JUSTICE DILIP GUPTA 

  On 21 October 2019 when the matter was listed the 

following order was passed:   

“The Appeal was filed in the Registry on 16 September, 2019. A 

communication dated 25 September, 2019 was sent to the 

Appellant and the learned Counsel by Registered Post with 

acknowledgement due informing them that the four defects 

mentioned in the letter should be removed by 21 October, 2019. 

One defect related to non-submission of proof regarding the 

mandatory pre-deposit. Track consignment report indicates that it 

was served upon the Appellant and the learned Counsel on 30 

September, 2019.  

2. Today, when the matter has been called out neither the 

Appellant nor his Counsel/Authorised Representative has 

appeared nor there is anything on record to indicate that the 

defects pointed by the Registry have been removed.  

3. In the interest of justice, we grant one more opportunity to the 

Appellant to remove the four defects by 02 December, 2019. 4. 

List on 02 December, 2019.” 
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2.  Neither the four defects, including the defect relating 

to non-deposit of the mandatory amount have been removed nor 

any Counsel has appeared for the Appellant.   

3.  The Appeal is, accordingly, dismissed. 

(Dictated and pronounced in the open Court) 

 
 

(JUSTICE DILIP GUPTA) 

PRESIDENT 

 

 
 

(BIJAY KUMAR) 
MEMBER (TECHNICAL) 

ARCHANA 


